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Item Nos. 04 & 5(i) & (ii):-   
 

       
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 

[Through Physical Hearing (Hybrid Option)] 
 

Original Application No. 259 of 2020 (SZ)  
With 

Original Application No. 02 of 2021(SZ)  
With 

Original Application No. 23 of 2023(SZ) 
[Earlier O.A. No.185 of 2022 (PB)] 

 
 

 

IN THE MATTER OF: 
 
 

Tribunal on its own motion SUO MOTU based on 
the News Item in The Indian Express, Newspaper 
dt: 09.12.2020, “Andhra town Eluru hit by 
„mystery‟ illness, traces of lead, nickel in blood 
samples”, News Item in The Times of India, 
Newspaper dt: 08.12.2020, “Heavy metal content 

in water caused mysterious disease in AP”, & 
News Item in NDTV, dt: 09.12.2020, “Lead, Nickel 
found in blood of people with mystery illness in 
Andhra Pradesh”. 

And  
The Chief Secretary of Govt. of Andhra Pradesh 
and Ors. 

...Respondent(s) 
WITH 

 
Tribunal on its own motion - SUO MOTU based 
on the News item in The Hindu, edition dated 
15.12.2020, Kolleru (West Godavari Dt.) “Mystery 
illness raises concerns over Kolleru pollution”. 

 
And 

The Chief Secretary to Govt. of Andhra Pradesh 
& Ors. 

…Respondent(s) 
WITH 

Daram Govinda Rajan. 
…Applicant(s) 

Versus 
 

National Wetland Committee,  
Rep. by its Chairperson,  
New Delhi and ors. 

...Respondent(s) 

Annexure - 1
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Date of hearing: 05.01.2026. 

 

CORAM:      

HON‟BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON‟BLE DR. PRASHANT GARGAVA, EXPERT MEMBER     
 

O.A. No. 259/2020(SZ): 

For Applicant(s):            Suo Motu. 
 
 

For Respondent(s):          Mr. K. Ravindranath for R1 to R7. 

 

O.A. No. 02/2021(SZ): 

For Applicant(s):            Suo Motu. 
 
 

For Respondent(s):           Mr. K. Ravindranth for R1 to R8. 

 

O.A. No. 02/2021(SZ): 

For Applicant(s):            None. 
 

For Respondent(s):           Mr. K. Ravindranth for R2 to R11.  
 

 

ORDER 
 

 
 

1. The Andhra Pradesh Pollution Control Board 

(APPCB) awarded the work to M/s. NEERI in November 2022 for 

carrying out a comprehensive study on Kolleru Lake, as per the 

directions of this Tribunal. 

 

2. NEERI submitted its interim report in February 2024, 

which was reviewed by the APPCB. Thereafter, only on 

01.01.2026 the APPCB reviewed the draft report titled 

“Comprehensive Scientific Study to Save Kolleru Wildlife Sanctuary 

and Wetland of Kolleru” and issued instructions to include certain 

additional information in the final report. This additional 

information includes the inventorization of industries in the area, 

the quality of effluents generated and their disposal, the 
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quantification of domestic waste generated, and the waste 

entering Kolleru Lake. 

 

3. When the interim report was filed by NEERI as early 

as February 2024, the PowerPoint presentation thereafter has still 

not been made. The APPCB appears to have taken the matter 

very lightly, despite the alarming issues concerning Kolleru Lake 

and the metal content in the water allegedly causing mysterious 

diseases, which were taken up suo motu by this Tribunal. The 

reasons stated for the delay are themselves mysterious, 

notwithstanding the fact that the matter has been listed on several 

occasions and the APPCB has repeatedly sought time to obtain 

the report from NEERI. 

 

4. Despite the passage of five years, the actions 

expected to be taken by the authorities are very disappointing. 

Today, the interim report has been filed through the APPCB, 

which refers to the instructions issued to NEERI for inclusion in 

the final report and to the management plan, dated 03.01.2026. 

 

5. Therefore, we direct Respondent No. 2, namely the 

Special Chief Secretary, Government of Andhra Pradesh, 

Department of Environment, Forest, Science and Technology, to 

convene a meeting with all stakeholders, including the APPCB 

and NEERI, to whom the studies have been entrusted, at the 

earliest, and in any event on or before 21.01.2026, and to file an 

action plan report on the next date of hearing (i.e. 09.02.2026), 

without fail. 
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6. Post the matter on 09.02.2026. 

 

     
     

     Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

 

 Sd/- 
Dr. Prashant Gargava, EM 

 
 

 O.A. No.259/2020(SZ) & 
O.A. No.02/2021(SZ) & 
O.A. No.23/2023(SZ)  
05th January, 2026. AD. 

7



 

Page 1 of 3 
 

Item No.18 (i - ii) & 19:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
[Through Physical Hearing (Hybrid Option)] 

 

Original Application No.259 of 2020 (SZ) 

With 

Original Application No.02 of 2021 (SZ) 

With 

Original Application No. 23 of 2023 (SZ) 
 

IN THE MATTER OF 
 

Tribunal on its own motion Suo Motu based on the news 

item in The Indian Express, Newspaper dt. 09.12.2020, 
“Andhra town Eluru hit by ‘mystery’ illness, Traces of lead, 
nickel in blood samples”, News item in The Time of India, 

Newspaper Dt. 08.12.2020, “Heavy metal content in water 
caused mysterious disease in Andhra Pradesh” & News 

item in NDTV, dt. 09.12.2020, “Lead, Nickel found in blood 
of people with Mystery illness in Andhra” 

And 
 

The Chief Secretary of Govt. of  

Andhra Pradesh and Ors. 
…Respondent(s) 

With  

 
Tribunal on its own motion Suo Motu based on the news 
item in The Hindu, edition dated 15.12.2020, “Kolleru 

(West Godavari Dt.) “Mystery illness raises Concerns over 
Kolleru Pollution” 

And 
 

The Chief Secretary to Govt. of Andhra Pradesh, 

Andhra Pradesh and Ors. 
…Respondent(s) 

With  

Daram Govinda Rajan. 
…Applicant(s) 

Versus 
National Wetland Committee,  
Rep. by its Chairperson,  

New Delhi and Ors. 
...Respondent(s) 

 
 

Annexure - 1Annexure - 2
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Date of hearing: 18.08.2025.  

 

 
CORAM:      

 
       HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

       HON’BLE Dr. VIJAY KULKARNI, EXPERT MEMBER      

       HON’BLE Dr. PRASHANT GARGAVA, EXPERT MEMBER      
 
 

O.A. No.259/2020: 

For Applicant(s):  Suo Motu. 
 
For Respondent(s):   Mrs. Madhuri Donti Reddy for R1 to R7. 
 
O.A. No.02/2021: 
For Applicant(s):  Suo Motu by Court. 
 
For Respondent(s):   Mrs. Madhuri Donti Reddy for R1 to R8. 
 
O.A. No.23/2023: 
For Applicant(s):            None Appeared. 

 

For Respondent(s):           Mrs. Madhuri Donti Reddy for R2 to R11.  

    
 

O R D E R 

 

1. The Andhra Pradesh Pollution Control Board 

(APPCB) has filed its report dated 15.06.2025.  

 

2. The final report from the NEERI is still awaited.  

 

3. For filing the final report of the NEERI, post the 

matter on 15.10.2025. 

 

 

 
Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 
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Sd/- 

Dr. Vijay Kulkarni, EM 
 

 
Sd/- 

Dr. Prashant Gargava, EM 
 

O.A. No.259/2020 (SZ) 

O.A. No.02/2021 (SZ) 

O.A. No.23/2023 (SZ) 

18th August, 2025. Mn. 
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Item No.15 (i - ii) & 16:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
[Through Physical Hearing (Hybrid Option)] 

 

Original Application No.259 of 2020 (SZ) 

With 

Original Application No.02 of 2021 (SZ) 

With 

Original Application No. 23 of 2023 (SZ) 
 

IN THE MATTER OF 
 

Tribunal on its own motion Suo Motu based on the news 

item in The Indian Express, Newspaper dt. 09.12.2020, 
“Andhra town Eluru hit by ‘mystery’ illness, Traces of lead, 
nickel in blood samples”, News item in The Time of India, 

Newspaper Dt. 08.12.2020, “Heavy metal content in water 
caused mysterious disease in Andhra Pradesh” & News 

item in NDTV, dt. 09.12.2020, “Lead, Nickel found in blood 
of people with Mystery illness in Andhra” 

And 
 

The Chief Secretary of Govt. of  

Andhra Pradesh and Ors. 
…Respondent(s) 

With  

 
Tribunal on its own motion Suo Motu based on the news 
item in The Hindu, edition dated 15.12.2020, “Kolleru 

(West Godavari Dt.) “Mystery illness raises Concerns over 
Kolleru Pollution” 

And 
 

The Chief Secretary to Govt. of Andhra Pradesh, 

Andhra Pradesh and Ors. 
…Respondent(s) 

With  

Daram Govinda Rajan. 
…Applicant(s) 

Versus 
National Wetland Committee,  
Rep. by its Chairperson,  

New Delhi and Ors. 
...Respondent(s) 

 
 

Annexure - 3Annexure - 4
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Date of hearing: 05.03.2025.  

 

 
CORAM:      

 
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

 
HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER      
 

 
O.A. No.259/2020: 
For Applicant(s):  Suo Motu. 

 
For Respondent(s):   Mrs. Madhuri Donti Reddy for R1 to R7. 
 
O.A. No.02/2021: 
For Applicant(s):  Suo Motu by Court. 
 
For Respondent(s):   Mrs. Madhuri Donti Reddy for R1 to R8. 
 
O.A. No.23/2023: 
For Applicant(s):            None Appeared. 

 

For Respondent(s):           Mrs. Madhuri Donti Reddy for R2 to R11.  

    
 

O R D E R 

 

1. The report of the NEERI has not yet been filed.  

 

2. For filing the report of the NEERI, post the 

matter on 28.04.2025. 

 

 

Sd/-  

Smt. Justice Pushpa Sathyanarayana, JM 

 

 

Sd/- 

Dr. Satyagopal Korlapati, EM 

 
O.A. No.259/2020 (SZ) 

O.A. No.02/2021 (SZ) 

O.A. No.23/2023 (SZ) 
05th March, 2025. Mn. 
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ACTION POINTS BY FISHERIES DEPARTMENT FOR CONSERVATION AND

MANAGEMENT OF KOLLERU WILDLIFE SANCTUARY

l.Submit a GO prohibiting harmful aquaculture inputs:

G.O. Ms. No. 2, Dated: ll-01-2017, Animal Husbandry, Dairy Development and Fisheries

Department (copy enclosed).

The G.O pertains to Regulation on the Usage of banned Antibiotics in Aquaculture and

Constituting a District Level Committees and Task Force Committees to take action on the sale of
veterinary Grade and banned Antibiotics in Aqua culture in the State.

Report on initiatives in the Kolleru region:

i. In Kolleru area, agriculture crops are frequently affected by floods and cyclones, resulting

in heavy losses to farmers. As an alternative livelihood source, Government encouraged

fish culture in Kolleru area as it is most suitable for culture by organizing them into

Formation of Fishermen Co-operative Societies (FCS) from 1977. FCS members belong

to SC/BC/Minorities. The department provided training and financial assistance to FCS.

ii. The fishing licensing Scheme fbr traditional fishermen has been implementing vide G.O.

Ms. No. 50Agriculture Dept. dt. 8-l-1963 in both Kolleru& in Upputeru. This Scheme was

discontinued in Kolleru due to declaration of Wildlife Sanctuary. But the wildlife Division

of Kolleru (Forest dept) has taken up the issue of fishing permits in Kolleru Lake area.

iii. Department provided extension services to FCS and these societies were mn in good

position upto 2006. However, post 2006, the livelihoods of local communities were

threatened, leading many to migrate both within and outside the state, where they settled

as laborers."

iv. To address this issue, the Department encouraged domestic fish marketing by

sanctioning retail outlets, fish markets, and kiosks to improve local sales and support fisher

livelihoods."

v. After the demolition of fish tanks in the below 15 contour area of Kolleru Lake,

fishermen were limited to traditional fishing methods using basket traps and cast nets. In

response, the Department extended support by providing traditional fishing gear, skill

development training, and alternative livelihood options to sustain their incomes.

APR - 3
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vi. The present fishery wealth in the lake is unable to sustain the livelihood needs of the

fishermen population whose sole activity is fishing. The Department shall explore viable

options to improve their livelihoods through various schemes.

Feasibility of Organic Aquaculture in Kolleru:

A) Feasibility and Roadmap for Organic Aquaculture in Kolleru Lake Region

i. Given the ecological significance and rich biodiversity of the Kolleru Lake

region, the feasibility of organic aquaculture is promising but requires a carefully

phased and context-specifi c approach.

ii. The existing dependence on natural fishery resources, availability of traditional

knowledge among local fishermen, and the ecological sensitivity of the lake makes

it an ideal candidate for eco-friendly and sustainable aquaculture practices.

iii. To realize this potential, the State Government may consider adopting a pilot

project-based model, focusing initially on select areas within the lake to

demonstrate viability.

iv. A detailed feasibility study should be commissioned to document and adapt

relevant national and international organic aquaculture models suitable to the local

ecological, economic, and social context of Kolleru.

v. This initiative must involve key stakeholders, including line departments, local

bodies, research institutions, NGOs, and the fisheries community.

B) The success of organic aquaculture in Kolleru hinges on the following enablers:

i. Site-Specific Guidelines and Protocols: Tailored organic aquaculture practices

that respect the unique hydrology and biodiversity of Kolleru Lake must be
' 

developed in collaboration with institutions such as ICAR-CIFRI,ICAR-NBFGR,

ICAR-CIFA and other scientific bodies.

ii. Awareness and Capacity Building: Extensive training programs and awareness

drives must be undertaken to sensitize fishers about the long-term benefits of

organic aquaculture, such as higher market value, sustainability, and environmental

compatibility.

iii. Input and Infrastructure Support: Feasible incentives in kind-including

organic-certified inputs, low-impact farming infrastructure, water quality
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monitoring tools, and disease control mechanisms-should be extended to early

adopters.

iv. A phased implementation stratery, beginning with modet clusters, followed

by scaling up based on results, will help ensure successful adoption. Ultimately, a

comprehensive and integrated Management Plan-balancing conservation goals

with livelihood promotion-will be the key to mainstreaming organic aquaculture

in the Kolleru Lake ecosystem.

v. Certification and Market Linkages: Support for organic certification,

branding, and access to premium domestic and intemational markets is essential to

ensure profitability and sustainability.

A holistic and integrated approach is essential for the preparation of a
comprehensive Management Plan, which aligns conservation priorities with

sustainable livelihoods.

C) Issues and concerns for its feasibility in the Kolleru Lake region:

The implementation oforganic aquaculture in Kolleru Lake presents several critical

challenges, arising from the curent ecological, hydrological, and infrastructural

conditions of the region.

i. Altered Hydro-Ecological Balance: Kolleru Lake's aquaculture currently

depends on agricultural runoff, seasonal rainfall, and wastewater discharges from

surrounding settlements. Freshwater inflow is largely restricted to the monsoon

season, which has significantly altered the natural hydrology and water retention

capacity ofthe lake, affecting the ecosystem's resilience.

ii. Poor Water Quality: One of the primary concems is the quality of inflowing

water, which contains excess nutrients, agro-chemicals and domestic waste. Such

water is unsuitable fbr organic aquaculture without substantial treatment, as it f'ails

to meet the stringent water qualiry standards required for certified organic

production.

iii. Sewage and Pollution Load: The lake receives untreated domestic sewage

daily through major drains like Budameru, and over 60 other drains from villages

and towns in the Godavari region. This continuous pollution load deteriorates the

water quality and poses a major obstacle to maintaining organic compliance.
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iv. Lack of Environmental Flow and Remediation: There is currently no

mechanism to ensure continuous environmental flows in the feeder streams, leading

to stagnation and concentration of pollutants. Additionally, desiltation,

phytoremediation, andCertification and Market Linkages: Support for organic

certification, branding, and access to premium domestic and intemational markets

is essential to ensure profitability and sustainability.

A holistic and integrated approach is essential for the preparation of a

comprehensive Management Plan, which aligns conservation priorities with

sustainable livelihoods.

C) Issues and concerns for its feasibility in the Kolleru Lake region:

The implementation oforganic aquaculture in Kolleru Lake presents several critical

challenges, arising from the current ecological, hydrological, and infrastructural

conditions ofthe region.

i. Altered Hydro-Ecological Balance: Kolleru Lake's aquaculture currently

depends on agricultural runolI, seasonal rainfall, and wastewater discharges from

surrounding seftlements. Freshwater inflow is largely restricted to the monsoon

season, which has significantly altered the natural hydrology and water retention

capacity ofthe lake, affecting the ecosystem's resilience.

ii. Poor Water Quality: One of the primary concems is the quality of inflowing

wateq which contains excess nutrients, agro-chemicals and domestic waste. Such

water is unsuitable for organic aquaculture without substantial treatment, as it fails

to meet the stringent water quality standards required for certified organic

production.

iii. Sewage and Pollution Load: The lake receives untreated domestic sewage

daily through major drains like Budameru, and over 60 other drains from villages

and towns in the Godavari region. This continuous pollution load deteriorates the

water quality and poses a major obstacle to maintaining organic compliance.

iv. Lack of Environmental Flow and Remediation: There is currently no

mechanism to ensure continuous environmental flows in the feeder streams, leading

to stagnation and concentration of pollutants. Additionally, desiltation,
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phytoremediation, and bioremediation measures along drain networks have not

been fully implemented, further complicating restoration efforts.

v. Misconceptions About Aquaculture Pollution: There exists a general

perception that aquaculture is a primary polluter of the lake. However, it is

important to note that most fish ponds are harvested annually, and the discharged

water typically meets environmental standards, indicating that pollution may be

more related to external sources than to aquaculture itself.

vi. Absence of Organic Infrastructure: Organic aquaculture requires a fully
certified supply chain-organic seed, feed, clean water, and eco-friendly pond

management. The lack of dedicated infrastructure, certification bodies, ffid
regulated supply chains in the region presents a significant barrier to scaling organic

practices.

vii. Technolory and Innovation Gap: Advanced technologies for pond treatment,

solar-powered aeration, and other green innovations are largely absent but could

play a pivotal role in reducing the environmental footprint. The current gap in

technological adoption limits progress toward organic and sustainable aquaculture.

While organic aquaculture in Kolleru Lake holds potential, the feasibility is

constrained by water quality issues, infrastructure deficits, and lack of systemic

remediation and regulatory mechanisms. Addressing these concerns through

comprehensive planning, multi-departmental coordination, and targeted

investments will be essential for transitioning toward a viable and sustainable

organic aquaculture model in the region.

4.Report on species cultivated and input usage:

i. In the below f5 contour, through traditional fishing, use sof basket traps, gill nets

and cast nets. The fish species available are catla, rohu, mrigal, grass carp, common

carp, Murrel, Pangasius etc. clarias, Heteropneustes, pabda (ompok), Barbs and

minnows, and occasionally Tilapia.

ii. No chemical inputs or feed are used, preserving water quality and biodiversity.

iii. The other inputs used include, stocking of fish fingerlings, lbed like - rice bran,

Ground nut oil cake
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iv. In the above +5 contour, the f-rsh species cultivated are catla, rohu, grass carp,

pangasius, and pacu.

v. List of inputs using in Freshwater Aquaculture:

a) Minerals-Zinc, Magnesium, Calcium, Agriculture lime, Rock lime

b) Manures Vermi compost, Cow dung

c) Fertilizers- Superphosphate, Di Ammonium Phosphate (DAP), Murate of Potash

(MoP), Urea.

d) Sanitizers-Bromine,Berzal Konium Chloride (BKC), Iodine, Glutaraldehyde

e) Others-Probioti cs, Zeolite, Hydro gen peroxi de.

S.Sustainable Aquaculture models and livelihood:

A. Present Scenario in Kolleru Lake

i.Kolleru Lake, a Ramsar site and ecologically sensitive wetland, has witnessed

increasing environmental degradation due to sewage inflows, and poor waste

management. The lake's below t5 contour area has been subjected to discharge of

untreated sewage from 46 bed villages and over 122 surrounding villages, and

wastes from agricultural fields and domestic sources. This has severely impacted

water quality and fish biodiversity, making conventional fishing unsustainable and

posing risks to both ecological balance and livelihoods.

ii. While traditional fishermen still depend on open water fishing, its viability

hinges entirely on improving water quality and restoring the lake's hydrological

health. Without effective pollution control and sustainable alternatives, both

livelihood and conservation goals remain at risk.

B. Sustainable Aquaculture and Livelihood Models

i. Sustainable and eco-friendly aquaculture practices offer a promising alternative

to restore livelihoods while conserving the lake.

ii. Organic aquaculture, supported by integrated farming models, can provide both

ecological and economic benefits.

iii. Models that combine agriculture with low-input aquaculture can naturally

generate feed and fertilization for fish, reduce input costs, and restore ecosystem

health.
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iv. Captive seed nurseries proposed on 100 acres in collaboration with ICAR-CIFA-

can help multiply native fish species, support seed ranching, and reduce dependence

on extemal hatcheries.

v. Simultaneously, youth from fishing communities can be trained in eco-tourism,

fish processing, value addition, and biodiversity-based livelihoods.

vi. Fishermen Cooperative Societies (FCS) can act as the backbone for value chain

development, resource management, and social mobilization.

C, Implementation Stratery and Solutions

i. To implement these models effectively in the Kolleru region, a phased and multi-

pronged approach is necessary.

ii. Conventional fishing in open waters by the local fishermen is possible, unless

the quality of water that is discharged into Kolleru from the catchment areas is free

from pollution.

iii. First, all 46 bed villages must establish independent drainage systems linked to

the main outflow drains to prevent sewage and aquaculture waste from entering the

lake. Dedicated forest land (10- l5 acres per village) may be earmarked for Sewage

Treatment Plants (STPs) to treat domestic sewage and wastes.

iv. Alongside ffiastructure, enforcing strict pollution control norms and

incentivizing organic practices through input support and certification are essential.

v. Aquaculture must be recognized as a formal livelihood sector on par with

agriculture, enabling better institutional and financial support.

vi. Integrated farming models should be promoted on a small scale through

govemment schemes.

vii. Local monitoring and participation must be institutionalized by involving

traditional fishers in wetland conservation activities.

viii. Sustainable and cost effective natual products for disease management should

be developed and recommended as an altemative for synthetic antibiotics.

ix. Togethel these steps will provide a win-win solution-reviving livelihoods while

safeguarding bird habitats, water quality, and Kolleru,s ecological integrity.
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Action plan on unauthorized aquaculture:

i. As per G.O. Ms.No. 120, no aquaculture farm licenses shall be issued or renewed

in notified area of Wild life sanctuary.

ii. Conduct joint inspections through a Commiftee consisting of the Revenue,

Fisheries, Fish farmers association represenhtives and Pollution Control

Departments, with support fiom District Administration to Identifo existing

unauthorized aquaculture farms,

iii. The Andhra Pradesh State Aquaculture Development Authority (AP SADA)

Act,2020 will serve as the enforcement mechanism: It empowers the competent

authorities to regulate, stop, and dismantle unauthorized aquaculture operations.

Penal provisions under the Act shall be invoked against violators.

iv. Conduct awareness campaigns among local communities, fisherfolk, and

stakeholders regarding: Legal restrictions under the Wetlands Rules, AP SADAAct,

and environmental [aws.

v. Availability of altemative livelihoods and govemment support schemes.

Five-year report on exotic lish species release:

i. Pacu and Devil fishes are recent exotic fish species were reported in freshwater

aquaculture in the Kolleru region.

ii. Pacu though it is an exotic fish species, the Govt. oflndia issued the guidelines

for its culture n 2024.

iii. The impact ofthe invasive devil fish (Pterygoplichthys spp.) on carp culture in

Andhra Pradesh has been reported by several researchers. lt might have escaped

from urban aquariums and omamental fish tanks into natural water bodies. This

species disrupts the aquatic ecosystem by competing with native carps for food and

space, thereby affecting their growth and overall ecological balance.

B.
District Fisheries Oflicer (FAC)

Eluru District. Eluru

+__1, \lt3t L4L(
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In line with environmental protection measures for Kolleru Lake, earlier it was 

decided that no new industries should be permitted within the 10km radius of +5 

contour area of Kolleru Lake to prevent deterioration of water quality, safeguard 

the wetland ecosystem and ensure compliance with applicable environmental 

regulations. 

However, industries that do not generate process wastewater may be permitted 

within the 5
th

 contour area under Ease of Doing Business (EoDB) provisions, 

subject to strict compliance with environmental norms, in order to promote 

industrial development and generate employment opportunities. 

The Government is giving a lot of priority to establish morenumber of industries 

and create more employment. In this connection, it may be considered that we have 

to give permission for the Green Category and Orange Category industries above 

the radius of 1 KM from the 5th contour of Kolleru Sanctuary. 

  

Further, if any Red Category industries are proposed, they will be established on 

the 5
th
 Contour above 5 KM radius, we may take a decision after thorough 

verification of the District Level Verification Committee, which is constituted by 

the Hon'ble District Collector. 

  

With regards, 

GM,DIC, 

Eluru. 
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GOVERNEMENT OF ANDHRA PRADESH
FOREST DEPARTMENT

Rc.No.1360/2022-WLO,
Dated.16.03.2026.

From
Dr A.Trimurthulu Reddy, S FS.,
Divisional Forest Officer,
Wildlife Management Division.
Eluru.

Sir,

Office of the Divisional Forest Officer,
Wildlife Management Division, Eluru.

To
The Chief Conservator of Forests,
Rajahmundry circle,
Rajamahend rava ram.

Su b: AP Forest Department -Wildlife - Kolleru Wildlife Sanctuary - Hon'ble
NGT directions in O.A. No.259 of 2O2O and 02 of 2021 - Draft report
on "Comprehensive Scientific study to save Kolleru Wildlife Sanctuary
and Wetland of Kolleru" by CSIR-NEERI - Comprehensive action plan
with stipulated timelines for restoration of Kolleru wetland Requested
- Submission - Reg.

Ref:- 1. Environmental Engineer APPCB, Regional Office Lr.No.Gen-
0 1/APPCB/RO-ELR/2026 dt.2t.Ot.2026.

2. DFO,WLM Eluru Rc. no.136O/2022-WLO Dt.28.01.2026
3. Environmental Engineer APPCB, Regional Office Lr.No.Gen-

0 1/APPCB/RO-ELR/2026 dt.2s.02.2026.

@@@@
Kind attention is invited to the subject and references cited.

It is submitted that, the Special Secretary, EFS&T and In-charge

,Mgpber Secretary, APPCB held a review meeting. with the major
'itatenolder departments i.e., Forest Oepartmerit' on 13.01.2026 in

compliance wlth the Hon'ble NGT directions in the matters of O.A No 259

of 2020 and 02 of zOZt pertaining to the "Compre hensive Scientific Study

to Save Kolleru Wildlife Sanctuary and Wetland of Kolleru" by CSIR-

NEERI-

The Environmental Engineer, Andhra Pradesh Pollution Control

Board, Vijayawada, requested all the stakeholder departments to furnish

their remarks/comments on the draft study report by CSIR-NEERI, in

compliance with the directions of the Hon'ble NGT in O.A. No. 259 of 2O2O

and O.A. No. 02 of 2021, so as to submit the final report to the Hon'ble

NGT and accordingly remarks were submitted by the undersigned vide

reference 1tt "nd 2nd cited,

Further. the Environmental engineer, APPCB, Eluru has requested

all the stakeholder departments with a request to furnish comprehensive

I
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action plan with stipulated timelines for restoration of Kolleru Wetland so

as to submit the final report to Hon'ble NGT vide reference 3'd cited.

The Forest Department has been implementing management plans

for the conservation, development and restoration of Kolleru Wildlife

Sanctuary. Initially, a plan prepared by Wetlands International - South

Asia (2008) was followed, and currently, a new management plan (2022-

2032) prepared by the Bombay Natural History Society is under

implementation.

The Kolleru Lake is an ecologically significant wetland of national

and international importance, supporting large populations of resident and

migratory birds and sustaining livelihoods which are dependent on

traditional fishing and agriculture. since the Forest Department does not

have full administrative control over the entire lake area, an Integrated

Management Plan (IMP) is required as per Government of India guidelines

for holistic wetland management for the sustainable conservation and

management of Kolleru wetland, ensuring ecological integrity while also

balancing the socio-economic requirements of communities dependent on

the Kolleru lake ecosystem. In this regard, SACON has been nominated to
prepare the IMP, with a proposed timeline of two years.

As per NGT directions, CSIR-NEERI conducted a scientific study

identifying major issues such as pollution inflows, hydrological disruptions.

and habatat degradation. The study recommends a comorehensive
.-.1 t;.

restoratibn strategy including pollution control, hydrolog ical.-restoration,

invasive species removal, habitat improvement, and community

participation.

Accordingly, a comprehensive Action Plan based on the inputs of
NEERI report and management plan with defined timelines is proposed,

focusing on boundary protection, removal of illegal aquaculture, pollution

control/ weed removal, restoration of wetland vegetation, and

improvement of water circulation and bird habitats. Long-term measures

such as catchment treatment, sustainable flsheries, eco-tourism, and

livelihood support for local communities are also suggested to ensure

sustainable conservation of the Kolleru ecosystem as per NEERI study and

Management plan (2022-2032) prepared by the Bombay Natural History

Society which is approved by the Government.

Further, long-term measures such as Kolleru catchment area

treatment, sustainable fisheries management, eco-tourism development,

t t
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and community livelihood programmes in Kolleru are also proposed to
ensure ecological sustainability of the wetland while balancing the socio-

economic interests of local communities dependent in this region.

Proposed Comprehensive Action Plan prepared for Restoration of
Kolleru Wildlife Sanctuary and Kolleru wetland with Timelines:-
sl.
No

Activity
Key Actions

Tentative

Timeline

Remarks

1 Demarcation of
Kolleru Sanctuary

Boundary

The joint verification of
the boundary, and
demarcation of the

Kolleru wildlife
sanctuary is u nder

process in compliance
with the directions
issued by Hon'ble

Supreme court in the
Contempt petition a

Contempt Petition (Civil)
No.39457 ol 2024

0 - 6 Months

2 Identification &
Removal of

Encroachments

The Forest Department
has been actively

working to prevent &
evict the encroachments

in Kolleru Wildlife
Sanctuary, A tota I

11149.95 acres of
Encroachments were

identified in Government
lands and 10380.49

acres evicted and illegal
tanks were breached in
the Government hnds.

3 Removal of
Invasive Aquatic

weeds

Mechanical reinbval'of
water hyacinth and

other invasive species in
and around Kolleru
wildlife sanctuary.

6 l"lonths - 1 Year

4 Habitat
Restoration for

Birds

Restoration of nesting
habitats, protection of
pelicanries, creation of

artificial nesting
platforms etc.,

1 - 5 Years

Comm unity
Livelihood Support

Promotion of eco-
tourism, sustainable

fisheries, and alternative
livelihoods for local

communities

1 - 5 Years

6 Solid waste
Management in

Surrounding
Villages

Establishment of waste
collection systems and
proh ibition of dumping
into d rains and around
the sanctuary areas,

1 Year

t .-,

I '-'
t\

I.'')

0 - 6 Months
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7 Establishment of
Monitoring
Mechanism

Periodic monitoring of
water qua lity,

biodiversity, and
ecologica I health of the

wetland.

Periodic
monitoring by

forest department
and in

coord ination with
stake holders.

This is submitted for favour of information and necessary action.

Yours h fu lly,t

Encl: As above (fi
Divisional F cer,

ildlife Manageme Division,
e. Eluru.

Copy submitted to the District Collector and Magistrate, Eluru District, Eluru for
favour of information and necessary action.

Copy submitted to the District Collector and Magistrate, West Godavari District,
Bhimavaram for favour of information and necessary action.

. -. Copy forwarded to the Environmental Engineec AP.PCB Regional Office, Eluru for
favour of information and necessary action.

Divisional F

/", t4,

rl
Wildlife Managemen ivision,

Eluru.

\e \r1r*

|")

The proposed Comprehensive Action Plan for restoration of Kolleru Wildlife

Sanctuary and Kolleru wetland shall be implemented in coordination with all

stakeholder departments, including Revenue, Irrigation, Survey & Land Records,

Fisheries, Industries, and other concerned departments.
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